12.09.2887

DA No. 15172087 with MA 285/2807

Mr. Shailendra Shrivastava, Counsal for applicant.
Mr. Anupam Agarwal, Counsel for respondents.

Heard the learned counsel for the parties. 5 ”“
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For the reasons dictated separately, the OA, is %
disposed of. L

{TARSEM LAL) (M.L. (HM UHAN)
MEMBER (A) MEMBER (3}
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR ’

J-éipur the 1‘2th day of Sept‘ember 2007 o0 :

ORIGINAL APPLICATION NO. 151/2007
With . "
'MISC. APPLICATION 205/2007

. ) AN ) )

CORAM: . : -
HONBLE MR. M.L. CHAUHAN, JUDICIAL MEMBER
HON'BLE. MR. TARSEM LAL, ADMINISTRATIVE

'MEMBER . .

| Knsh'zan Nayar son of Shri Late Sghri B. K Nayq.; aged
~ about 34 years, resident of 104-B, Kalyan Path Kasturba

Nagar Nirman Nagar, Jaipur. Petitioner at present is
working as PR I under PRO at Head Quarter North Western
Raﬂway, Jaapu. .

By Advocate: N’. S‘waﬂendra Shnvastava o

...Applicant -
VerSué " .

Union of India tﬁrough General Manager, North
Western Railway, fr front of Rm{way nospna;,
Jaipur.
2.  Chief Personal Re!atton Ofﬁcer " North Western
' .- Railway at Head Quarter, Jaipur.. )
“- 3. . General Manager (Personal) North Western
_Railway, Jaipur. - - :

1.

~

B By Adv,ocate:-'_Mr. Anupam Agarwal_ -
. ....Respondents
QRDER {ORAL)

Apphcant has flled ‘this Orngmal Appllcatlon thereby

r"\.

praymg for the foilowmg reliefs: .-



¥

RIS “(a)  That this Hon’ble Tnbunal may graciously be pleased to -

‘ ' ’ aquash the order of transfer dated 26.04: ”OO” and declared

it as an illegal and arbitrary. '

(by - As alternative 1ca.pondenls may. be restrained 10 u‘m)lemcnl :

. the order of transfer until the respondents do not consider
optional reguest of the petitioner for repatriation.

~{cy. That respondenis may further be directed to dispose of

' © representation dated 03.05.2007 against the transfer orde1

- which is still periding for disposal.
(d) - -Any other order, which this Hon’ble Tribunal maV deem ﬁt
and proper as per the fwc,ts and circumstances of the case.”

" 2. Notice of tnis Original Appllcatlon' was ‘glven to the -
“espondentsﬂflde order dated ' 10. 05. 2007 and - thei'
: mpugned order was kept in abeyance tall the next date g

Whlch contlnued from time to time. -

3. - Learned counsel for the applicant has- moved an M/i; :
" "No. 205/2007 for WIthdrawal of this, OA on the ground that

“the lmpugned order has been cancelled

4. “In view of thls subsequent development the present

!

o .OA has become infructuous, whlch shall stand dlsposed of
- 5. 'I“rvlew of the order passed in the OA, -there is no -
L need to pass any order in the MA No 205/2007 The same

is also dasposed of accordmgly

(TARSEMLAL) . - . S (M.L. CHAUHAN)
MEMBER(A) . . . MEMBER(j)

AHO





